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District Magistrate,
Bagpat

From,

To,
The Registrar (General),
National Green Tribunal

Principal bench
New Delhi

No: (98‘4,0'3 4-‘°"1~”}Po”'/M{'T' Date: ‘:},u)&_o?fS

Subject: Report in compliance of the order dt. 19.10.2023 passes by Hon'ble NGT ,
New Delhi in OA NO 410/2023 Vipin Vs State of Uttar Pradesh & Ors with
OA No 411/2023 Bijender Dhama Vs State of Uttar Pradesh & Ors.

Sir,

In compliance of the order dated 03.07.2023 passed by Hon'ble NGT in the
above noted matter, Action Taken Report of the joint committee has been submitted by
UPPCB earlier on dt. 16.10.2023.

In the above noted case Hon'ble Tribunal was further pleased to pass the
following direction dt. 19.10.2023 as follows -

"2. Learned Counsel appearing for the SEIAA, UP has failed to disclose if the
illegal mining is still going on by the Project Proponents. She is directed to take clear
instructions in this regard and appraise the Tribunal on the next date of hearing.

3. The District Magistrate, Baghpat and Regional Officer, UPPCB having
Jjurisdiction over Baghpat are directed to remain personally present by virtual mode before the
Tribunal to appraise the Tribunal on the issue of action taken in this regard. "

In compliance of the orders of the Honourable Tribunal a fresh report has been
submitted by the Additional District Magistrate/OC mining Baghpat dated 28.10.2023, which
specifically mentions that all illegal mining was stopped on the spot on 06.06.2023 and the
strict legal action including seizure of vehicles, Lodging of FIR against concerned persons
and imposition of fines has been ensured. It should be also noted that the accused firm has
filed a writ NO. 27135/2023 before Hon'ble high Court, who on 12.10.2023 deciding the writ
has passed following order “In this view of the matter, we are of the definite view that the
order dated 12th July, 2023 cannot be sustained in the eyes of law and thus deserves to be
set aside. We accordingly, quash the order dated 12th July, 2023 and remand the matter
back to the District Magistrate who shall in accordance with law after considering the
objection which was filed by the peritioner on 21st June, 2023 decide the matter afresh by
passing a speaking and a reasoned order” In compliance of the above Order, Undersigned
has issued a notice to plaintiff M/s Anjanisut Infrastructure private limited to present their
view/side before undersigned by 10-11-2023. The said report is enclosed with this letter in
compliance of the orders of the Honourable Tribunal.

With regards,

Enclosure: Report.
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District Magistrate,
Bagpat

From,

To,
The Registrar (General),
National Green Tribunal
Principal bench
New Delhi

No: (9&7[0 F)MO“F”’Pb“'IMfF Date: £ [11]2623

Subject: Report in compliance of the order dt. 19.10.2023 passes by Hon'ble NGT .
New Delhi in OA NO 410/2023 Vipin Vs State of Uttar Pradesh & Ors with
OA No 411/2023 Bijender Dhama Vs State of Uttar Pradesh & Ors.

Sir,

In compliance of the order dated 03.07.2023 passed by Hon'ble NGT in the
above noted matter, Action Taken Report of the joint committee has been submitted by
UPPCB earlier on dt. 16.10.2023.

In the above noted case Hon'ble Tribunal was further pleased to pass the
following direction dt. 19.10.2023 as foliows -

"2. Learned Counsel appearing for the SEIAA, UP has failed to disclose if the
illegal mining is still going on by the Project Proponents. She is directed to take clear
instructions in this regard and appraise the Tribunal on the next date of hearing.

3. The District Magistrate, Baghpat and Regional Officer UPPCB having
Jjurisdiction over Baghpat are directed to remain personally present by virtual mode before the
Tribunal to appraise the Tribunal on the issue of action taken in this regard. "

In compliance of the orders of the Honourable Tribunal a fresh report has been
submitted by the Additional District Magistrate/OC mining Baghpat dated 28.10.2023, which
specifically mentions that all illegal mining was stopped on the spot on 06.06.2023 and the
strict legal action including seizure of vehicles, Lodging of FIR against concerned persons
and imposition of fines has been ensured. It should be also noted that the accused firm has
filed a writ NO. 27135/2023 before Hon'ble high Court, who on 12.10.2023 deciding the writ
has passed following order “In this view of the matter, we are of the definite view that the
order dated 12th July, 2023 cannot be sustained in the eyes of law and thus deserves to be
set aside. We accordingly, quash the order dated 12th July, 2023 and remand the matter
back to the District Magistrate who shall in accordance with law after considering the
objection which was filed by the peritioner on 21st June, 2023 decide the matter afresh by
passing a speaking and a reasoned order” In compliance of the above Order, Undersigned
has issued a notice to plaintiff M/s Anjanisut Infrastructure private limited to present their
view/side before undersigned by 10-11-2023. The said report is enclosed with this letter in
compliance of the orders of the Honourable Tribunal.

With regards,

Enclosure: Report.
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“In this view of the matter, we are of the definite view that the order
dated 12th July, 2023 cannot be sustained in the eyes of law and thus deserves to
be set aside. We accordingly, quash the order dated 12th July, 2023 and remand
the matter back to the District Magistrate who shall in accordance with law after

considering the objection which was filed by the peritioner on 21st June, 2023
decide the matter afresh by passing a speaking and a reasoned order”
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